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........Respondent 

APPERANCE: 
 
Ms. Priyanka Bait, Proxy Advocate for the Appellant 
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for the Respondent 
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FINAL ORDER NO. 86950/2025 

 

 
Date of Hearing: 16.12.2025 
Date of Decision: 16.12.2025  

 

 

PER:  BENCH 

 

Miscellaneous application filed by the Respondent-Department 

for the substitution of the jurisdictional Commissioner is allowed, since 

Appellant has consented to it.  Registry to make changes accordingly 

in the cause-title. 
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2. Learned Counsel for the Appellant, in submitting Form No. 

SVLDRS-1 & Form No. SVLDRS-4, requests for withdrawal of the 

appeal on the ground that they have settled the issue under “Sabka 

Vishwas (Legacy Dispute Resolution) Scheme, 2019” and obtained 

discharge certificate from the Competent Authority.   

 

3. Learned Authorised Representative has received copies of the 

same Form No. SVLDRS-1 & Form No. SVLDRS-4 and informs that all 

entries including appeal number, amount involved, etc. as in order.   

 

4. Taking note of the submission, we dismiss the appeal as 

withdrawn as has been settled under “Sabka Vishwas (Legacy Dispute 

Resolution) Scheme, 2019”.  

 

(Dictated & pronounced in open Court) 

 

  

 

(Dr. Suvendu Kumar Pati) 

Member (Judicial)  

 
  

 

 

(M.M. Parthiban) 

Member (Technical) 
 

 Prasad 

 


